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Phone No. 020-2581 1694 
Fax No. 020-258|1701 
e-mail 

MAHARASHTRA POLLUTION CONTROL BOARD 

ropune @mpcb.gov.in 
visit us . www.mpcb.gov, in 

REGIONAL OFFICE - PUNE 

To, 

MPCB/ROP/PD/25042 1 0006 

MARARA SHTRA 

"Yor Service is our Duty" 

Jog Centre, 3rd Floor. 
Wakdewadi. 

S. No. 2104(B), Vilage Varvand, Tal. Daund, Dist. Pune. 

Old-Pune Mumbaí Road. 
Pune- 4||003 

Date: 21/04/2025 

M/s. Maharashtra Rajya Sahkari Dudh Mahasarngh Maryadit, 

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of Pollution) Act, 1974 and 31A of Air (Prevention & Control of Pollution) Act.1974. 

Ref: 1) Show Cause Notice issued by the Board vide letter Dtd. 17/02/2025 2) Reply submitted by you vide letter Dtd. 22/02/2025 
3) PropOsal submitted by SRO Pune-l vide no. MPCB-LEGAL-ACTIONS - 271224025 Dtd. 22/03/2025 

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to Operate u/s 26 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of the Air (Prevention and Control of Pollution) Act, 1981 8& Authorization under Rule 6 of the Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules. 2016, subject to certain terms and conditions. 
AND WHEREAS, it is obligatory on your part to provide adequate pollution control devices and comply with the consent conditions so as to achieve the standards prescribed by the Board in its consent. 

AND WHEREAS, In accordance with the complaint the officials of the Board has visited to your industry to check the Compliance of consent condition and accordingly Sub Regional Officer,, Pune-l submittled the legal action proposal vide referance (3) above with the following non-compliances reported, 
1) You have not provided adequae air pollution control system and thereby causing air pollution nuisance to the nearby area. 2) You have not provided dedicated and closed area for the storage of coal. 3) You have not handle the coal scientifically to avoid the dust emission huisance. 

4) You have not operated effluent treatment plant round o' clock so as to achieve consented standards. 

AND WHEREAS it has been observed that you have failed to comply with the conditions stipulated in the Consent granted by the Board thereby causing water and air pollution into the environment. 
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NOW THEREFORE, in view of the above non-compliance, you are hereby directed to show cause as to: 
1. Why your consent shall not be revoked 
2. Why your existing bank guarantee shall not be forfeited ? 3. Why you shall not be directed to closedown industry forthwith? 

2 

4. Why the conmpetent authorities shall not be directed to disconnect Water / electricity supply of industry/unit? 

You are hereby given an opportunity to respond within 03 days from issuance of these directions along with relevant document / compliance report, failing which, MPCB will initiate legal action against your unit without giving any further notice in accordance with the provisions of the Water (prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981, which please note. 

Copy Submitted for information to 
1. Joint Director (APC), M.P.C. Board, Mumbai. 
2. Law Officer, M.P.C. Board, Mumbai. 

Copy to 

For and on behalf of 
Maharashtra Pollution Control Board 

(J. S. Salunkhe) 
Regional Officer, 

M. P. C. Board Pune 

1) The Sub-Regional Officer, M.P.C. Board, Pune-l :- You shall submit the 
compliance report of this directions within time. 
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